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Union Government should do emething to 
olve th i problem for ever. 

(ii) Non-payment of arrears to cane-
grower in certain di triet of Uttar 
Pradesh 00 account of ugarcaoe sold 
by them last year. 
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MR. DEPUTY SPEAKER Mr. 
Lakkappa. 

SHRI K. LAKKAPPA: Sir, this is a 
very important subject. 

MR. DEPUTY SPEAKER : I know you 
always raise very important subjects. 

(iii) eed to direct CSIR laboratori to 
evolve technological proc useful to 
tbe Small Scale Uni . 

SHRI K. LAKKAPPA (Tumkur): A 
vast network of scientific Jaboratories has 
been et up in our country. There is no 
monitoring organisation to asse s in a 
systematic way how the technological 
processes evolved by the e laboratories have 
given a boost to the country's industrial 
development . It is reported that SO per-
cent of the newly developed technological 
processe have not attracted any industries 
and many of the rest have been given up 
by the industries after initial experiments 
with them. Only small entreprenours are 
attracted to the new processes but they 
abandon them finding them commercially 
not feasible or economicaJJy viable. Nearly 
1300 processes have been released to industry 
so far but less than half of them were 
commercially exploited. The Nat ional 
Research Development Corporation could 
not find buyers for a large number of new 
processe passed on to it by the labora-
tories. 

One reason for this is that the newly 
developed processes are suitable only for 
heavy industries, which are controJ)ed by 
big monopoly busine s houses and which 
evolve industrial processes in their own 
research laboratorie or import improved 
echnologie . 

All our laboratorie hould, therefore, 
concentrate I heir attention on developing 
proces. e~ which young entreprenour, invest-
ing a mall capi tal , can take up and 
produce products for the u e of economically 
weaker section of our society at a reason-
able cost. The C S.I.R. laboratories should 
not undertake to evolve co tly and a] 0 

cumbersome technological processes in the 
larger interests of our country. 

(iv) Need to reduce the air fare on Air 
Iodia pJanes on the Gulf-Tril'andrum 
sector for the relief of Malaya) 
living in Gulf countries. 

PROF. P J. KURIEN (MaveJikara) : I am 
drawing the attention of the Government to 
a problem being faced by the Ma JayaJ e 
working in the Gulf countries. 
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The Trivandrum Gulf ector is the mono-
poly of Air India. It is charging Rs. 2800/-
a air fare between Dubai-Trivandrum 
whereas the air fare between Dubai and Delhi 
via Bombay is only Rs. 1800 although the 
distance between Dubai and Delpi is more 
than that between Dubai and Trivandrum. 
The other air lines are charging much less 
for the same diitance. 

The Malayalees working in the Gulf 
countries have made repeated representations 
urging upon the Government to reduce the 
high fare. So far no action has been taken 
by the Government. It must be remembered 
that the e people who are working in these 
countries are bringing us valuable foreign 
exchange. 85% of the people working in 
Gulf countries are labourers and it is unfor-
tunate that a State agency should exploit 
them to th is extent. It is also reported that 
their baggage is also weighed and anything 
weighing more than 20 kgs. is charged by 
Air India. No other airline resorts to this 
practice. 

It is reported that because of this attitude 
of the Ail' India the As ociation of the Gulf 
MaJayaJees has decided to boycott Air India' 

Therefore, I would request the Govern-
ment to immediately take steps to reduce 
the air fare in the Gulf-Trivandrum sector 
and afford the neces ary relief to the Gulf 
MalayaJees. 

(v) Demand for Central Government's 
taking action in the matter of authorities 
not having allowed a Conference of 
Harijans and Tribals scheduled to be held 
in Patns on 9th October, 1983. 
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(vi) Need for Government's intervention to 
stop action on Vice-Chancellor's order for 
deduction of 30 percent marks of a II 
gradua te and post-graduate examinees on 
account of copying in certain colleges 
affiliated to Gorakhpur University. 
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